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Hunger Strike by Central Govera-
ment employees
*122. SHRI MOHAMMAD
MAIL:
SHRI P. RAMAMURTI:
SHRI SATYA NARAIN
SINGH: *
SHRI K. M. ABRAHAM:

Will the Minister of HOME AF-
FAIRS be pleased to state:

IS-

(a) whether the Central Govern-
ment employees recently went on a
hunger strike in the Capital to press
their demands;

(b) if so, their demands; and

(c) the steps taken by Governmeat
to meet their demands?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
‘SHUKLA): (a) to (c). A few re-

presentatives of the Central Govern-
ment Clerks’' Union went on a hunger
strike for 3 days with effect from
ith Junc, 1968 to press the following
‘{emands: —

(i) Re-centralisation of Central
Secretariat Clerical Service;

(ii) Introduction of Selection
Grade for L.D.Cg in the pay
scale of Rs. 150—240;

‘ili) Stoppage of direct recruit-

ment of Assistants;

(iv) Automatic confirmation ou
temporary staff after they
have served 5 years in 8
grade, and

(v) Postponement of CSCS Upper
Division Grade limited De-
papimental Examination till
al] L.D.Cs with 10 years ser-
vice have been promoted as
UDCs.

The demands were carefully con-
sidered by Government but could not
be accepted, as they stand. However,
the possibility of making certain
modifications to the present de-cen-
tralivad administrative of the Central
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Secretariat  establishments from

LD. Clerk to S.0. is under examina-
tion,

MR. SPEAKER: Will you kindly
answer Question No. 148 also? It is
almost the same thing,

SHRI VIDYA CHARAN SHUKLA:
Yes, Sir.

Joint Consultative Machinery of
Government employees

*148. SHRI S, K. TAPURIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the question of mini-
mum wage, reducing the age of re-
tirement to 55 years, full neutralisa-
tion of the increased cost of living
and the merger of Dearness Allow-
ance with pay in respect of Central
Government employees have been
under consideration of the Joint Con-
sultative Machinery set up under the
Ministry of Home Affairs; and

(b) the decisions, if any, taken on
cach of these issues?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The question of minimum wage
and that of merger of dcarness al-
lowance with pay in respect of Cen-
tral Government employees was dis-
cussed in the meeting of National
Council set up under the Joint Con-
sultative Machinery. There is no pro-
posal under consideration for reduc-
ing the age of retirement of Central
Government employees to 55 years,
and the question of its being discussed
in the National Council does not
arise. The question regarding full
neutralisation of the increased cost
of living was included in thc Agenda
for the meeting of the National Coun-
cil held on the 12th July 1968. The
matter, however, did not come up for
discussion as the meeting of the
National Council was adjourned.
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(b) No final decision has been
taken on the issues raised in the
National Council,
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SHRI K. M. ABRAHAM: May I
know from the hon. Minister whether
the defence employees from all over
the country went on a hunger strike
before the residences of the Prime
Minister and the Defence Minister?
Did the Prime Minister receive the
representatives of the defence o¢m-
ployees and promise them that their
grievances may be redressed? I came
to understand that not only defence
employees but all government em-
ployees are going on a strike on the
19th September and there may be a
Bharat Bandh. Will the Government
not consider this a serious matter,
commence negotiations with the re-
presentatives of the union and settle
the matter instead of precipitating it?

SHRI VIDYA CHARAN SHUKLA:
As I said earlier, this is a larger ques-
tion. We are making efforts to tackle
this question and arrive at a settle-
ment at different levels.

SHRI S. K. TAPURIAH: Whep an
.émployee joins government service,
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he joins with certain expectations. It
is a sort of contract between the em-
ployee and the government. He
knows in advance what are his con-
ditions of service and what emolu-
ments and other benefits he will get.
So, at a later stage to go in for this
sort of hunger strike is not proper.
Those proposals which are before the
JCM, if they are implemented, what
would be the additional financial
burden on the exchequer and how do
the government propose to meet the
burden? Secondly, will they provide
the same sort of facilities for other
workers in the country, the other
wage-earners in the country who do
not have the protection or security
of government service?

SHRI VIDYA CHARAN SHUKLA:
This is an important aspect of the
question. But, unfortunately, 1 do
not have the figures. If a separate
question is asked, I will supply the
figures,

SHRI S. K. TAPURIAH: What about
the second part? Will the same faci-
lities be provided to the working
class in the private sector?

SHRI VIDYA CHARAN SHUKLA:
That question is not before the gzov-
ernment at present.
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SHRI S. M. BANERJEE: The
question was whether the Central
Government employees recently went
on a hunger strike in the capital to
press their demands. I am surprised
that the Home Minister of this coun-
try does not know that there was an-
other hunger strike by the leaders of
the defence employees’ union . . .

MR. SPEAKER: Evidently, there
are so many such strikes in the coun-
try.

SHRI S, M. BANERJEE: . . . before
the residences of the Prime Minister,
Home Minister, Defence Minister and
the Labour Minister of this country
to meet their demands and the Prime
Minister promised the delegation that
she would speak to the Defence Min-
ister about it. No mention has been
made about it and I am not surprised.
1 want to know whether the Home
Minister is aware, now that the JCM
is dead and  buried, because the
Central Government have betrayed
the employees by denying arbitration
that the Central Government em-
ployees have decided yesterday to go
on a token strike on the 19th Sept-
ember to be followed by a general
strike if the government’s attitude
does not change. What steps have
been taken to call a meeting at the
naional léevel—not the JCM, which is
dead—to discuss the entire issue and
fulfil the promises?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
While the hon. Member may wish so,
the position is that the JCM is not
yet dead. Tt is very much alive and
kicking,

SHRI S, M. BANERJEE: It is dead.
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SHRI MADHU LIMAYE: It is
at the moment kicking the employees.

SHRI Y. B. CHAVAN: You may
wish it to be dead but . ..

SHR] S. M. BANERJEE: Everyone
in this country, including the INTUC
has lost hope . . .

SHRI Y, B, CHAVAN: You sre
absolutely wrong. INTUC man is
coming here. You may not know
about it.

SHRI S. M, BANERJEE: There is
a deadlock in the JCM. It has ad-
journed sine die and here is the Home
Minister, making a statement mis-
leading the House and confusing the
country.

SHRI Y. B. CHAVAN: Here are
persons who want to lead the coun-
try this way and ruin it. Unfortu-
nately, you are misleading the Gov-
ernment employees galso, I hope, they
realise it. You are completely mis-
leading them and are trying to use
them for your political purposes
which is absolutely wrong ... (In-
terruption) .
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SHRI S. M. BANERJEE: Sir, I
want your guidance. The fact of the
case is that in the JCM they promis-
ed that there will be arbitration on
this issue.

o 7o wo @t : werw WY ..

MR, SPEAKER: I am glad, you
have come. 1 thought, only Shri
Sheo Narain was there, But now
will you kindly sit down? I am on
my legs and both of us cannot stand
at one and the same fime, If you
want to ask a question, T will call
you galso.
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Iﬂ‘e wo wt: qﬁ' T qrgy, SA%1  that it is alive. It was adjourned

g fad, FfFT ga g ¥ T
Ffed

MR. SPEAKER: I will not allow
this. You cannot start like this. I
will give you a chance to ask a ques-
tion and then you can say whatever
you want to say now. I will give
you a chance. I am glad that you
have come and now it will be much
more effective.

SHRI S. M. BANERJEE: Sir, my
question was based on information
which is a fact. At the Joint Con-
sultative Machinery meeting the Gov-
ernment team headed by the Cabinet
Secretary agreed that the queslion of
minimum wage and of merger of
dearness allowance were, according
to the constitution of the JCM, arbi-
trable issues. A joint letter of intent
was signed. In spite of that when
a negotiated settlement could not be
reached and the employees’ represen-
tatives said unanimously, including
the INTUC, that this should be re-
ferred to arbitration, they said that
it was not arbitrable.

MR. SPEAKER: It is a debatable
point,
SOME HON. MEMBERS rose—
Ay fmd : @ A qet A
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MR. SPEAKER: Why do you
-want to get up when he is speaking?
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MR. SPEAKER: Is it parliamen-

tay procedure? Does he need your

help?! He is capable of taking care
of himself.

SHRI S. M. BANERJEE: I am only
saying for the information of the
Mouse that my question was based on
facts. The Home Minister, who is
Bugy with other things, might not
have gone through the papers and
might not have read it; so, he says

sine die and all the representatives
of the employees, including Shri A.
P. Sharma, came out and said that
strike was the only solution because
the Government has gone back on it.
Since there is a deadlock in the JCM
and Government have not called a
meeting of the JCM, the employees
have refused to meet the Minister. T
would like to know whether they are
going to call a meeting at the nation-
al level. There is no politics; it is
simply an economic demand of the
Government employees.

SHRI Y. B. CHAVAN: The hon.
Member is giving his argument. I do
not want to give any argument. It
is not the occasion for that.

SHRI S. M. JOSHI:
call it politics?

Why do you
It is not politics.

.SHRI Y B. CHAVAN: The way
you are trying to put it ang interpret
things, certainly I smell politics in
it. Is Shri S. M. Joshi prepared to
repeat what he said, namely, that the
JCM is dead now? Is he prepared
to say that?
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SHRI Y. B, CHAVAN: I do not
want politics to be brought into it.

MR. SPEAKER: Between you two
you cannot arrange it. There is
somebody else in the House to do it.
Will you kindly sit down, Shri Joshi?
Shri Vajpayee.

SHRI S. M. BANERJEE: Sir, the
Home Minister was replying to my
question.
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) MR. SPEAKER: I am not prevent-
ing him from answering the question.
I do not mind hearing it it he has
something to say.

SHRI Y. B. CHAVAN: I am pre-
" pared to give all the information.

MR. SPEAKER: You have said
that the committee is still alive.

SHRI Y. B. CHAVAN: Yes.

MR. SPEAKER: So, the only point
is whether it is going to meet at some
time.

SHRI Y. B. CHAVAN: Whether
one certain meeting took place or not
is not ultimately the test of the life
of an organisation, There may be
deadlock. But a deadlock does not
mean that the body is completely
dead. There may be difficulties also.
1 do not refute that. 1 would like
to explain it. On this question, whe-
ther these two issues are arbitrable
or not, there was disagreement about
it. The Government felt that these
issues, according to the constitution
of the J.C.M., appeared to be non-
arbitrable. This is the position. Now,
the point ig that they have taken a
final position that they are arbitrable,
We have made an offer through the

Chairman of the National Council
that three Ministers, the Deputy
Prime Minister, the Home Minister

and the Labour Minister, are pre-
pared to meet their representatives
to discuss these matters including
whether this is arbitrable or mot.
(Interruption). That means they
havé made up their mind. (Inter-
ruption).

MR. SPEAKER: Onder, order.
You asked a question and he is re-
plying. You must hear that.

SHRI Y. B. CHAVAN: The Gov-
ernment’'s mind is open on this ques-
tion as to whether this is arbitrable
or not, First it appeared to us, from
the interpretation of the constitution
of the J.C.M., that they are non-arbi-
trable. We are prepared to discuss
this matter with them. We have in-
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vited them for talks.
to accept or not.

It is for them
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* SHRI Y. B. CHAVAN: I do not
want to.give answers.on hypothetical
positions. I hope he gives them that
advice and they accept that advice.
If we reach that stage, certainly, you
can ask those questions here and I
am prepared to answer them. This is
our approach. The J.C.M. also re-
presents certain agreement between
the Government and the staff side.

" SHRI S. M. BANERJEE: It hes
been violated by the Government.

SHRI Y. B. CHAVAN: Whenever
I try to explain to them, they do not
want to understand. The J.C.M. ag-
reement is also the result of certain
negotiations between the Government
and the staff side. Now, whenever
there is dispute about the interpre-
tation of that agreement, the only
other course is to negotiate. Even
the sovereign countries do not refuse
to negotiate and meet. Here is an
attitude of even refusing to meet. Is
it reasonable?
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SHRI Y. B. CHAVAN: Why do
you presume things? Lel us argue
this point also in the discussions.
Why don't you discuss this igsue also?

SHRI S. M. BANERJEE: We are
prepared to discuss at national level.
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SHRI Y, B. CHAVAN:
for me to answer now.

It is not

SHRI RANGA: We are rather
shocked to learn that the Central
Government employees have refused
to meet the Home Minister . . .

SHRI Y. B. CHAVAN: Not even
the Deputy Prime Minister.

SHRI RANGA: It makes it worse.
It speaks of a very deplorable stale
of demoralisation of the Government
a8 it i8s now manned by one party.
Some time ago we had a strike by
the policemen also. This morning my
hon. friend, Mr, Vajpayee, raised a
point and afterwards he has given it
up fortunately. My hon. friend, the
Home Minister, was attributing poli-
tical motives to our friends. How
is it that they have allowed the situa-
tion to reach such a state that politi-
cians should exploit the Central Gov-
ernment employees as against the
Government themselves, not only
Government, but also the Home Min-
ister, the Deputy Prime Minister and
the Prime Minister. Does it speak
well of the status and the prestige of
this Government?

May I now put this question to the
hon. Home Minister. He said they
are prepared to discuss all questions,
including whether this particular
question is arbitrable or not—about
JCM. Why not submit it to a judge
of the Supreme Court to give his opi-
nion whether it is arbitrable or not
instead of themselves trying to scratch
their heads and then ask them to
come to a conference thereby gividg
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them an opportunity to defy the fov-
ernment, insult the government and
the whole country. They are not
prepared to meet the Home Minister!

SHI Y. B. CHAVAN: It is not a
question of personal prestige . ..

(Interruptions).
SHRI RANGA: The Upper Divi-
sion Clerks and Lower Division

Clerks do not have anything to do
with him! What sort of Home Min-

ister have we?

SHRI Y. B. CHAVAN: I have rcs-
pect for an elderly person like . ..
(Interruptions).

SHRI RANGA: The whole House,
the whole country, feels insulted.

SHRI Y. B. CHAVAN: It is not a
question of insult as such coming
from any particular individual. They
are speaking on behalf of government
employees; they are a class; they are
speaking as representatives in the
JCM. It is not a question of an
Under Secretary refusing to come
and meet the Home Minister. He has
to understand the difference between
these two different propositions. It
is not a question of that level. When
a matter is raised whether we ac-
cept the principle that whenever
there is a disagreement abouyt inler-
pretation of the agreement, every
time we have to go for arbitration, it
is a difficult position to accept.

‘SHRI K. N. PANDEY: May I know
whether the dispute lies about the
principle whether certain cases are
arbitrable or not or 'some negotiations
have been done on the merits of the
case, and if that hag been done, what
is the dificulty of the Government
to meet the demands of the em-

ployess?

SHRI Y. B. C_HAVAN: I do rot
know why he 'is now speaking of
Defence amplonel As far as the
JCM staff side is concerned, we have
uldthutweuewlllingtomeeﬂhun
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SHRI Y. B. CHAVAN:
swered this question.

I have an-

SHRI SURENDRANATH DWI-
VEDY: It is obvioug that the re-
presentatives of the Government Em-
ployees are not satisfied with the
offer made by the Home Minister to
the representatives to come and meet
a sub-committee. There is already &
deadlock and they have already fixed
a time to go on a general strike. In
principle Government accept thas
matters of dispute like this should go
for arbitration, if there is any con-
stitutional difficulty in this particular
matter, ig it not proper to refer it to
somebody who would advise on the
constitutional aspects of it? [ think
that the matter is of such a scrious
nature that they should review the
whole positign and make it possible
for the representatives to meet them
so that the dispute could be referred
to some authority who can take ap
impartial view of the whole matter.
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.SHRI Y. B. CHAVAN: We are
willing to meet them. I have not re-
fused to meet them, They are re-

fusing to meet as representatives of
‘the staff side.

SHRI S, M. BANERJEE: It is
they who are refusing to meet the
-employees. We have already given
the letters. 1 suggest Sir, that you
may allow a discussion, and we shall
produce the documents,

SHRI Y. B. CHAVAN: They have
raised two demands, namely the
merger on dearness allowance and
the need-based minimum wage.

AN HON. MEMBER: Let the con-
«titution of the JCM be placed on the
Table of the House.

SHRI Y. B. CHAVAN: According
<o the constitution of the JCM and
the interpretation of the constitution
of the JCM, Government feel tha!
they appear to be non-arbitrable.
‘This has been conveyed to them.

SHRI RANGA: Leave i{ to a Sup-
reme Court judge.

SHRI Y. B. CHAVAN: But, at the
same time, there is a convention that
when things come to a difficult situa-
tion in the JCM, matters can be dis-
cussed with the Ministers because
they are the representatives of Gov-
ernment as such, So, an offer was
made that they could certainly come
and discuss this matter, and it was
also conveyed to them that even this
question whether these are arbitra-
ble or not could also be discussed
and after discussion, all those sugges-
tions including the suggestion made
by some hon. Members including
Shri Ranga can also be considered,
und they can certainly put forward
those arguments. This is Govern-
ment’s position and I think that it is
a reasonable position.

1

. “SHRI S. M. BANERJEE: You may
ask the hin. Minister to lay it on
<the Table v the House.
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SHRI P, VENKATASUBBAIAH:
No doubt, the Central Government
employees have got the constitutional
right to strike and to go on proces-
sions. But apart from this strike,
may I know whether the Home Min-
istry is aware of the fact that when
demonstrations of the Central Gov-
ernment employees are taken out,
political slogang are raised and some
of the slogans have denounced the
Government of the day? May I know
whether any political elements have
been introduced into this, and whe-
ther this will not have a demoralising
effect on the administration of the
country? May I know whether this
aspect of the matter has been gone
into, and if so, what effective steps
the Home Minister has taken so that
these strikes and demonstrations may
not take a political turn?

SHRI Y. B. CHAVAN: Naturally,
any talk of strike of Government
employees does have a rather demo-
ratising effect on the admijnistration.
ang it certainly affects adversely the
interests of the countrcy also in the
last analyss, iBut as regards the exact
1logans that were raised and by whom
1 have no confirmed information. I do
not want to go into that matter at
this stage.

SHRI S. M. BANERJEE: He has not
hearq them. How could he hear them
from Parliament House?
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SHRI Y. B. CHAVAN: At the pre-
sent moment, there is no such pro-
posal about this matter.
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@ AT ITR FH AR ¥ A®
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A ¥l AEET TFIA A FOU A ?
SHRI Y. B. CHAVAN: I have ne
information.

SHRI NAMBIAR: At the time of
the negotiations which brought into
existence the JCM, was it not made
clear that certain items were to be
sent for arbitration, and particularly
the wages as well as dearness allow-
ance which were the main points of
dispute between the Central Govern-
ment employees and the Government
were matters for reference to arbi-
tration if there wag no agreement
between the two parties? This was
one of the major decisions which was
taken at the time of the setting up
of the JCM between the representa-
tives of the Government and the re-
presentatives of the employees, and,
therefore, the question of interpreta-
tion does not arise, and there is no
necessity for a discussion on that
point which was already agreed upon.

SHRI Y. B, CHAVAN: The hon.
Member is giving his interpretation,
but I do not agree with it.
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